
CENTRAL ADMINISTRATIVE TRI3UNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE 

O r ig in a l  A p p lic a t io n  No. 492 o f  2006

In d o r e , t h i s  th e  28th  day o f  J u ly ,  2006

H on*ble S h r i J u s t i c e  3 ,  P a n ig r a h i, Chairman 
Hon'ble D r. G.C. S r iv a s ta v a , V ic e  Chairman

A shok Kumar D ubey,
S / o .  S h r i Laxmi P rasad  O ubey,
Aged 38 y e a r s , O ccu p ation  N i l ,
R /o .  : Netram Ka B a g ich a , Azad N agar,
M usakhedi Road, In d ore  (MP). A p p lic a n t

(By A dvocate -  S h r i C ,B . P atn e)

V e r s u s

1 . The Union o f  I n d ia ,
through  S e c r e ta r y  t o  th e  G ovt, o f  
I n d ia ,  M in is tr y  o f  R evenue,
New D e lh i .

2 . The C om m issioner o f  Income Tax 
(R a n g e - l) ,  CGO Complex, W hite Church 

Road, In d ore (MP).

3 . S h r i P rak ash , P hotocopy O p erator ,
O f f ic e  o f  th e  S e n io r  A u th o r ised  
R e p r e s e n ta t iv e , Income Tax A p p e lla te  
T r ib u n a l, CGO Complex, W hite Church
Road, In d ore (MP). . . .  R espondents

O R D E R  (O ral)

By J u s t ic e  B . P a n io r a h i. Chairman -

Heard lea rn ed  c o u n s e l  ap p ea r in g  fo r  th e  a p p lic a n t .

2 . in  t h i s  c a se  th e  a p p lic a n t  has c la im ed  t o  have worked 

a s  a D a i ly  Wager on and from 2 7 .1 1 .1 9 9 5 . B ut he was not 

engaged from 1 .1 2 .1 9 9 8 . He su b m itted  a r e p r e s e n ta t io n  on 

2 1 .1 2 .1 9 9 8  t o  the C h ie f  C om m issioner o f  Income Tax, Bhopal 

b u t  s in c e  th e  resp on d en ts  d id  n o t  ta k e  any a c t io n  on such  

r e p r e s e n ta t io n , he has f i l e d  t h i s  c a s e  s e e k in g  th e  d ir e c t io n  

t o  r e g u la r is e  h i s  s e r v ic e s  and i s s u e  p r o v is io n a l  appointm ent 

l e t t e r .
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3 . A s t r ik in g  fe a tu r e  t o  b e  noted  in  t h i s  c a se  i s  in  the

to be.
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pap er i s  a tta ch ed  to  th e  a p p l ic a t io n  show ing t h a t  he was

engaged from 1995 , Added t o  i t  even  assum ing th a t  he was
t o  1998 c^uuujr

engaged from 199J5/ we fa ile d -  t o  understand why he keep  q«4%e

from  1998 t i l l  to d a y  w ith o u t ap p roach in g  th e  T r ib u n a l c la im in g

r e g u la r i s a t io n .  In  th e  c a se  o f a p erson  who i s  engaged fo r

more th a n  240 d ays in  a y e a r , th e  burden i s  on him t o  prove

su ch  f a c t .  S in c e  th e r e  has been  no document w h atsoever  f i l e d

b y  th e  a p p lic a n t ,  we are  unable t o  a c c e p t  th e  p le a  tak en  by

th e  a p p l ic a n t .  Added t o  it^w e a l s o  f in d  th a t  th e  a p p lic a n t  h as

b e e n  d isen g a g ed  from 1998 and no a c t io n  has been  ta k en  t i l l

to d a y . The a p p l ic a t io n  i s  th e r e fo r e  barred  under S e c t io n  21 o f

th e  A d m in is tr a t iv e  T r ib u n a ls A c t .

4 .  V iew in g  th e  c a s e  o f  th e  a p p lic a n t  from an y  a n g le ,  we

f in d  th a t  th e r e  i s  no m er it  in  t h i s  c a se  and i t  i s  a c c o r d in g ly  

d is m is s e d .

(D r. G,C,  S r iv a s ta v a )  
V ic e  Chairman

(3 .  P a n ig ra h i)  
Chairman

*»SA" ffiBggsr wt/sar................ .sraFigj, fir.


